
NOT 	THE REGIS1R  ORDERS OF THE TRIBUNAL 
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7.CRDER DT.25.L.2001. 

In this cas r petitiOfler'E COunsel 

has filed Memo seeking witIrawal of the GA 

as 	he does not w ant to pu. sue this matter.we  

have heatd Mr.S.3.Jena,learfled counsel for the 

applicant and Ms.C.Kasturi.learflal ASC for the 

Respondents . in vi €w o f this mo fi 1 e1 Ok is 

ftRGTSTRAR 

disposed of as witPdrawaa. 
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